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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNL, ADDITIONAL BENCH 

A LIAHABAD 

Dated: This the 28th day of May,1907 

Hon 'b le Mr. S. Das Gupta AM 

Hon 'b le Mr. T 4, L. Verma 	3M 

•- • - •- • 

Contempt petition No.82 of 1996 

IN 

ORIGINAL APPLICATION NO.1839/92 

Raj Kumar Goswami 	  Applicant 

C/a Sri M .Gupta 

Sri S. K. Misra 

Versus 

Lt. General N.R.Khanna E-in-C 

and another   Respondent s 

C/R 	Sadhna Srivastava 

Order (oral)  

By Hon 'b le Mr. S. Das Gupta AM  

This contempt application has arisen 

out of the judgment and order dated 3.11 .1. 095 by 

which the O.A. No 1839/92 was disposed of with 

certain direct ions . 

2. 	 In the aforesaid 0.A .,applicant was 

aggrieved by the fact that his services were terminated 

by an order dated 5.12.1992 on being found medically 

unf it after having received certain injuries . At the 

time of incident, he was working on the post of Elec 

tric ian. The O.A. was disposed of with the direct ion 
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to the respondents to consider the employment of 

the app Joint on the post of L.D.C./St ore keeper, if 

found f 	ottierviigpe provided suitable vac,,ncy was 

availab e. 

3. 	
It appears from the pleadings on record 

that the applicant was itlitial y offered appointment 

on group ' D' post , Subsequent ly, when the cont empt 

application was filed, respondents offered appointment 

to the applicant as L. D. C. In the relevant order 

which has been annexed to the SuppC.A., it has been 

stated J hat the intervenaroing period shall be covered 

by granting lave as due. This order is in confirmity 

with the order of the _ifribunal given in pare 9 of 

judgment. 

4. 	 The learned counsel for is the applicant 
being 

submits that the applicant's pay had taxtice fixed at 

the minimum of scale of L.D.C., whereas as Ele ctri-

clan he was drawing musch higher pay. `,1'e have careflally 

perused the judgment. There is nothing in this order 

which obliges the respondents to fix the applicant's 

pay on a particular st.ge. If the applicant is other-

wise ligible to get higher pay fixed in accordance 

with the extant rules that will be a fresh cause of 

action, which cannnot be adjudicated within the c„emptus 

of contempt application. 

Sofar as the Tribunal order's is concerner 

wer „ire s atis lied that there h been substantia 114 

compl.ance with the aforesaid order. Contempt proceed—

in s •are accordingly dropped and notices issued are 

dis chi rged. 

Member (A) 


